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the remuneration of such director is
fixed- in each case taking into account
the age,· experience, qualifications,
previous: remuneration drawn, etc. of
the proposed apPointed,,'and the capa-
city of the company to pay having
regard to the effective capital employed.
turn over, profitability dividend posi-
tion, etc.

Seminar held at Delhi University on
Company Law

:3679. SHRI VIJA Y KUMAR MAL-
HOTRA: Will the Minister of LAW,
JUSTICI!: AND COMPANY AFFAIRS
be pleased to state:

(a) what are the details of recom-
mendations of a seminar on company
lay held during February, 1978 at the
Faculty of Law of Delhi University;

(b) what are the names and designa-
tions of the persons who addressed
this seminar; and

(c) whether Government find any
of the recon\.'m·enddtic;n~ ~racticable or
feasible?

o
THE MINISTER OF LAW, JUSTICE

AND COMPANY AE;'FAIRS (SHRI
SHANTI BHUSHAN): '(a) The Govern·
ment have not received any rec6m-
mendation made by the All India
Seminar on Company Law- held at the
University of Delhi during the month
of . February, 1978. Some reports
published in' certain newspapers on
the subject have come to the notice
.Of .the Government.

(b) The Government have no infor-
mation. ,( f

(c) Since no repres~ntative of Gov-
ernment participated in' the Seminar
nor their recommendations have been
sent to it by the Organisers of the
Seminar, it is not possible to indicate
any views thereon.

'Demand Week' observed by Indian
Railway Signal and' Telecommunica-

tion Staff Association

3680. SHRI RAM PRAKASH TRI-
PATHI: Will the Minister of RAIL·
WAYS be pleased to state:

(a) whether the Indian Railway
Signal .and 'Telecommunication Staff
Association observed 'Demand Week'
from 21st November to 26th November,
1977; and

(b) what are the demands of S&T
staff and the reaction of the Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAIL WAYS (SHRI
SHEO NARAIN): (a) A 'Demand
Week' was observed by certain sec-
tions of the Indian Railway Signal
and Telecommunication Staff Associa-
tion from 20th November to 26th
November, 1977.

(b)
Demand No.1

Signal and Telecommunication
Staff have not been treated at par with
the technical categories of Traffic
~ontrollers etc. and even within the
frame«'>Ork of the Pay Commisssion's
recommendations, this disparity 'has
not been bearable.

Remarks

The Third Pay Commission made '1

detailed examination and study of the
existing scales of pay, classifications,
duties and responsibilities of. various
categories of staff including the staff
of the Signal and :Telecommunication
Department of the Railways and then
made their recommendations. The staff
in the Signal and Telecommunication
Department were given an opportunity
to. represent their cases before that
Commission.

D'emand No.2
There should be 8-Hours duty for

all staff and this can be done by de-
claring the S&T staff as 'continuous'
under the Hours of Employment Regu4

lations.
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Remarks

With the exception of the supervisory
staff, who are treated as 'Excluded',
the hours of employment of the other
staff of the S&T Department are based
on classification determined on the
assessment of their workload, When
the normal duty hours during a period
0':1:. 12 hours include periods of inaction
aggregating 6 hours or more including
at least one such period of not less
than one hour or two such periods
of· not less than half an hour when a
Railway servant is on duty but is not
called upon to display either physical
activity or sustained attention, he 'is
classified as "Essentially Intermittent"
and rostered to work for 12 hours a
day, while those who are not classi-
fied as 'Excluded' or 'Essentially Inter-
mittent' and who are classified as
'Continuous' are rostered to work for
8t hours a day. The Rules provide for
review of classification if a railway
employee feels aggrieved with the
classification allotted to him on the
basis of workload.

Demand NO.3

On. the basis of !RCA Signal Sub-
Committee's provisional yardstick, the
st~ffPrOvided is inadequate, - At least
this should be implemented So long as
a .new yardstick is not evolved.

Remarks

The yar.dstick drawn by the IRC.I\
S:uQ.pommittee's was not approved.
S~<lt'fstrength is fixed based 0-11 actual
r~u.ir.ements and is reviewed as ?nd
wilen necessary.

Demand No. 4(a)

The same monetary benefit which IS

given to the Permanent Way staff
·s,hould be given to the staff of the S&T
Department when they attend to burst-
. ing of points, etc.

Remarks

-;iTh~ 'demand has been met by issu-
ing an amendment to the rules' so as

1"

to include in the scope of "breakdown>,
the cases of bursting of points, break-
down of interlocked lifting barriers..
total Interruption of communications
or of power supply due to falling of 3
or more posts carrying overhead lines
or due to failure of cable and snapping
of overhead electric traction Iines
which involve calling out of tower
wagon or breakdown lorry.

Demand No. 4(b)

Inspectors should be relieved of'
Stores responsibilities by posting Store
Keepers.

Remarks
I

This cannot be agreed to as the cus-
tody of stores is an inseparable part
of the duties of Inspectors.

Demand NO.5

All Signal staff should be allotted
Railway quarters.

R~marks

S&T staff are treated as "essential"
for purposes of allotment of quarters.

~m~nd No.6
Full uni orms for winter and sum-

mer should be given to all the S&T
staff.

~~r~
Supply o,f uniforms and~rotective'

clothing, being goverend by th¢ JeflQrt "\"
of Uniforms Committee--1910 accept-
ed by ~~ Government, ~gnal '(\i{<!~~":
tainers and F.itters and other outdoor'
staff .get p~~te~tive c~9.thi.ng, ~Hfh~~
-lers~ys,- 'tain,proof coats and ~vefcoat:j
while fitters and helper ~nterlo,c'cin&r
also get uniforms.

Demand No.7

Negotiating faaili1!ieSr-the.r~ should
be means of dialogue with the Rail-
way Administration.~. , •.•.... .J .., I ,

Remarks,-
Consistent with Government's. policy

of not granting recogniti~n to;seCtio~ai
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Rules for journeys performed on
transfer.

(5) The Railway servants of Group
A, Band C (Classes I, II and III)
who retire after rendering more
than 20 years' service should be al-
lowed the benefit of only one set of
passes every year.

(b) to (d). The above recommenda-
tions of the Commission are under
examination of Government .

'rrain,s Introduced between India and
Pakistan.

3683. SHRI G. Y. KRISHNAN: Will
the Minister of RAILWAYS be pleased
to state:

(a) what are the details of the
goods and passenger trains introduced
between India and Pakistan; and

(b) what is the volume of passenger
and goods traffic to India since
resumption of the train services?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Presently a
daily Express Train is run each way
between Amritsar and Lahore to
clear p;ssenger traffic. Goods trains
are run depending upon the materia-
Iiation of traffic an'CfThe present level
of interchange of wagons is approxi-
mately 40 wagons per day for which
one goods train is being run daily.

(b) Since the resumption of traffic,
23 loaded wagons were received and
65,280 passengers arrived in India
from Pakistan upto the end of Febru-
ary 1978.

Representation of the Technical Super-
visor'S Association, Sindri Unit, F.C.I.

3684. SHRI A. K. ROY: Will the
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

Associations it is regretted that it is
- not possible to grant negotiating facili-

ties to this Association. Their repre-
sentations are, however, examined and
suitable remedial action taken wher-
ever necessary and justified.

Pass, P.T.O. to Class I and II Officers

3Jl82. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAILWAYS

.,..be pleased to state:

(a) what is the recommendation of
Third Pay Commission in regard to
pass and P.T.O. facilities for Class J
and II Officers;

(b) if the same has been imple-
mented;

(c) if so, a copy of the circular be
furnished; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHED NARAIN): Ca) The Thirdd Pay
Commission have made the following
recommendations on the 'pass' and
PTO facilities for Group A and B
(Class I and II) officers:

(1) The number of passes of
Group A and B(Class I and II)

'.~ officers should be reduced to the
level admissible to Group C and D
(Class III and IV) staff at present.

(2) The number of PTOs should
be reduced from 6 to 3 sets for all
classes of employees.

(3) The facility. of taking atten-
dants on First Class 'A' and First
Class passes should be abolished but
lady officers including Lady Health
Visitors and Nurses may be allowed
to take one attendant on journeys
on a pass or PTO provided they are
not accompanied by their husband
or other male relative.

(4) Only fhose members of the
family should be eligible to travel
on free passes and PTOs as are
covered under Travelling Allowance
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(a) whether the representation of
the Technical Supervisor's Associa-
tion, Sindri Unit, F.C.I., dated 7th




